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O R D E R 

(Virtual Mode) 
 

04.09.2020 The Appellant had filed the ‘Written Submissions’ on 

17.07.2020. The Respondent No. 1 side has also filed the ‘Written Submissions’. 

 The Registry is directed to List the matter on 21st September, 2020 before 

the appropriate Bench after obtaining necessary orders from the Hon’ble Acting 

Chairperson. 

 In the meanwhile, it is open to the Appellant side to file the ‘Compilation 

of Judgments’ which is relied upon, of course, after serving the copy of the same 

to the Learned Counsel for the Respondents, three days well in advance before 

the next date of hearing. 

 The Registry is directed to List the matter on 21st September, 2020. 

 

          [Justice Venugopal M.]  

    Member (Judicial) 
 

 

             [Justice Anant Bijay Singh]  
   Member (Judicial) 

Basant B./Kam.   


